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of  

Non 	of f}e S 

A mA]ict 

CoijnscJ for N.e Roilway/ C.G.S.C. 

OFIP 	J. DATE 	ORDER BFTETRTEWAL 

1 28*7#2004 	Heard Mr. A. Ahne1, learned 
- 	

• 

'counsel for the applicant. 
- 	 I 

:
he application is admitted, call 

U.t. for the records. Issue notice to the 
respondeg 	Returnable within four 

,weeks. 

List on 23.8.2004 for orders. 

it 

FOR N NO .4 

(:3 ES RULE, 2 

C53TEAL 	AE i[N IS rRATIvS TRIEDNAL 

• 	 GJNAi-3TI B EN C Id 

Menber (A> 
nib 

/ 	, 	 23.8.04., Present: Hofl'ble t4r,D..C.Vea, Vic 

( eJ 	 airinan. 
rv-J-a -S P 	 kbn 'bi e Mr.X, V. Prahiadan, Adnjnjstra 

17 	- 	 tive Mnber. * j 
- 	

Heard learned counsel for the 4-(J) (bst. 	
parties. 

H.M.K.azumda tb le4recpq. 

sel for the Respondents prays for 
te to file rey *  prayer is allowed, 
List on 30,9.04 for orders 

Vlce-Chalrman 
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30.9.2004 present: The Hon'ble Mr. Jistice R.K. 
Batta, Vice-Chairman. 

The Hôn'ble 4r. K. V.prahladan,1 
• 	 Member (A). 

Heard Mr.A.?hmed, learned.Advocate fo 

the applicant as well as Mr.ti.K.Mazumdar, 

learned Advocate for the KVS. 
. I 

Learned Advocate for the applicant ha 

stated that the applicant has already pre 

ferred appeal. In view of the recourse 

taken by the applicant to the mode of 

appeal, it is not necessary to entertaIn. 

this application. Learned Advocate, there 

fore, seeks to withdraw this application. 

Accordingly,-.application is allowed 

to be withdrawn and is disposed of as such  
- 

Member (A) 	 . 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE 'I 

GUWAHATI BENCH, GUWAILA 

TT 

L
• 	
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2 1JULLU 

r4 
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATWE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shii Khagen Chandra Born 

Applicant 

-Venus- 

The Chairman, Kendriya Vidyalaya Sangathan & Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of Order for Regularization of the 

Applicant dated 27-08-1980. 

Amiexure-B is the photocopy of Employment Exchange 

Registration Card issued by the Government of Assam, 

Department of Labour dated 07-04-1978. 

Annexure-C is the photocopy of tbrwanling letter dated 3 

September 1982 issued by the Principal, Palashbari RBILS.& 

M.P.School, Mirza to Board of Secondary Education, Assam for 

correction of the Age of the Applicant. 

Annexure-D is the photocopy of Matriculation Certificate issued 

by the Board of Secondary Education, Assain mentioning the 

AgeoftheApplicantas21yrs2monthsason1Marchl982. 

Annexure-E is the photocopy of Certificate issued by the Officer 

In Charge Palashbaii Police Station in refermce to Palashbaii 

P.S.Case No.727 dated 27-05-1999. 

I 
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Annexure-El is the piotocopy of Standard Form of Appiieaion 

for issuing Duplicate Certificate before the Board of Secondaiy 

Education, Assam, (3uwabati-21 forwarded by the Principal, 

Palaslibari RkU{.S& MYShool, M &Artnexure-C & I) are 

the photocopies of such financial up gradation orders under ACP 

Scheme issued by the instant Respondents in case of Junior 

Engineers (Civil). 

nnexure-F is the phc4ocojyv of Conpiain letter dated 054)4-

1999 filed by Shri Pradip Chandra Das. 

Auuexure{ is the photocopy of Questionnaire on Applicant by 

Shri G.CChoudhury, Principal, Kendriya Vidyalaya, CRPF, 

Anierigog. 

Annexure-U 	is 	the 	pLiotoccçw 	of - leufx 

No.SEBAJTRCWVERII1I95 Dated 21 August 1999 issued by 

the Assistant Controller of Examination, SEBA, Assarn. 

Annexure4 is the .pbc4ocopv of the Office Memurandurn kJ4-

4-2001 -KVS (Vig) Dated 25/28.05.2001. 

-oire-J 	the .pi1ptccew of: ieiy of Mem incluu of 

Charges by the Applicant 

Ann xiuc.-K is the photocopy of] 	.stionlCmss .Exannatico 

of Shri Pradip Chandra Das as witness on 08-.04-2003. 

Aneou-e-t. i fLe phi; - içv of j 	nato.q/Cr;iss, F;iittor 

of Shri (IC.Choudhuiy as witness on 15-12-2003. 

Annemre-M is the n tocon of Reoiv sihmiited 1w 

Applicant against the Enquity  Report 

Arexure-N 5 the phothconv of Order NaF.4-4(20QiVS 

(Vig) dated 16-07-2004. 

'1 
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I,  

Or 	App! tLou is dtrected AgainA the kupugued Oftice 

Order No. F4-412001-KVS (Vig) dated 164)7-2004 issued by the 

Respondent No.2 and also for a further direction to allow the Applicant 

to continue in Ins service ss Assistant Sn tdeiL .Kendry. 

Vidyalaya Sangathan, Guwahati Region. 

I 

R1LUfJ' SOuGili EOR 

Under the iiits .ax1 r ;j4wees .ited 

above the applicant most respectftilly prayed that 

Your Lordship may be pleased to admit this 

ppJicetion call tbr t}e reeortts of the .case .ise 

notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be 

gr.nted id afler hear ng the part es w be 

pleased to direct the Respondents to give the 

following relieves. 

Thd. the Hon'hle Tribunal may he nieesed p 

direct the Respondents to set aside and quash the 

impugned termination order issued by the 

Respondent No.2 vide Office Order NoF.4-

4/2001-KVS (Vig) Dated 16-07-2004 (At 

Annewre-N). 

To Puss uy other relief or r&ieves to wiudi the 

applicant may be entitled and as may be deem fit 

and proper by the Hon'ble Tribunal. 

Th.pay the cost of the appli&on. 

!TERM ORDLR PRAYED FOR: 

The... Apolicent. prays betbre this i-ion'bie Trthnoni sekinc ui tiin 

order by this Hon'hle Tribunal for stay of Order F.4-4/2001-KVS (Vig) 

D5ted 16-07-2004 (At Annexure-N). 

3 
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• 1) DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is directed against, the impugned Office Order 

No. F4-4/2001-KVS (Vig) dated 16-07-2004 issued by the Respondent 

No.2 and also for a further direction to allow the Applicant to continue in 

his service as Assistant Superintendent, Kendriya Vidyalaya Sangatha.n, 
Guwahati Region. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. He belongs to veiy poor economically backward Schedule Tribe 

Community of Assaim 

4.2) That your Applicant begs to state that he was selected and 

appointed as Group-D staff of Kendiiya Vidyalaya Sangathan, Regional 

Office, (3uwahati on 07-08-1979. His service was regularised with effect 

from 07-11-1979 vide Office Order dated 27-08-1980 issued by the 

Respondent No.3. It may be stated that at the time of appointment he was 

not a Matriculate and his date of birth was shown at his Service Book as 

01-12-1961 without his knowledge. It is worth to mention here that the 

Employment Exchange Registration Card dated 07-04-1978, (prior to his 
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appointment, under Respondents) which was issued to the Applicant by 

the Government of Asssam, Department of Labour, the Date of the Birth 

of the Applicant was recorded as 01-01-1961. He was promoted to the 

post of Draftaiy and subsequently he was promoted to the post of Lower 

Division Clerk at Kendriya Vidyalaya Sangathan, Regional Office, 

Guwahati Lastly he is working as Assistant Superintendent, Kendriya 

Vidyalaya Sangatban, Guwahati Region, Guwabati. 

Annexure-A is the photocopy of Order for Regularization of the 

Applicant dated 27-08-1980. 

Annexure-B is the photocopy of Employment Exchange 

Registration Card issued by the Government of Assam, 

Department of Labour dated 07-044978. 

4.3) That your Applicant begs to state that at the time of his initial 

appointment of Group-D staff under the Respondents his date of birth 

was wrongly recorded in his Service Book as 01-12-196 1 without his 

knowledge and the actual date of birth should be 01-01-1961. The said 

wrong date of birth i.e. 01-12-1961 was recorded in his Service Book by 

the Respondents due to oversight of the Principal, Palasbari Higher 

Secondary & Multipuipose School while issuing the Educational 

Qualification Certificate of the Applicant at the relevant time. Your 

Applicant appeared in the Matriculation Examination in the year 1980 

and passed the same on Compartmental Chance in the year 1982. The 

Secondaiy Board Of Education, Assam had issued the Matriculation 

(RS.L.C.) Certificate of the Applicant and the age of the Applicant was 

shown as 18 years 3 months on 1 March 1980 and 20 years 3 months on 

I March 1982 respectively, which was not correct. Then he 

miniediately on 3 September 1982 applied before the Secondary Board 

of Education, Assaxn through the Principal, Palasari RB.L-LS.& M.P. 

School for correction of his age and the Principal, Palashbari R.B.H.S. & 

M.P. School, Mirza vide his letter dated 3' September 1982 requested 

the Secrctaiy, Board of Secondary Education Assam, Bamunimaidan,, 

Guwahati-2 I to correct the age of the Applicant. The Concerned 

authority i.e. Secondary Board of Education, Assam corrected his age as 

21 years 2 months as on 1 March 1982. It may be stated that the 

—001 



corrected original Matriculation Certificate of the Applicant was 

misplaced and lost. An Advertisement was published by the Applicant in 

local daily paper "Asomia Pratidin" about the lose of his Original 

Certificate and he also filed an F.IJt before the Palashbari Police Station 

about the lost of his Original Certificates. The Case was registered as 

Palashbari P.S.Case No.727 dated 27-05-1999. The Applicant also filed 

a Standard form of Application before the Secondary Education, Assam, 

Guwahati-21 for issuing Duplicate Certificates of H.S.L.C. Examination 

through Principal, Palashbari ItBRS.& Nt P. School, Mirza. The 

Principal of the said School forwarded the application to the Secondary 

Education, Assain, Guwahati-21. The Board of Secondary Education, 

Assam, Guwahati-21 issued the Duplicate Certificates of RS.L.C. to the 

Applicant 

Annexure-C is the photocopy of forwarding letter dated 31  

September 1982 issued by the Principal, Palashbari RJ3.RS.& 

M.P.School, Mirza to Board of Secondary Education, Assam for 

correction of the Age of the Applicant 

Annexure-D is the photocopy of Matriculation Certificate issued 

by the Board of Secondary Education, Assam mentioning the 

Age ofthe Applicant as 21 yrs2montbsason Vt March 1982 

Annexure-E is the photocopy of Certificate issued by the Officer 

In Charge Palashbari Police Station in reference to Palashbari 

P.S.Case No.727 dated 27-05-1999. 

Annexure-E 1 is the photocopy of Standard Form of Application 

for issuing Duplicate Certificate before the Board of Secondary 

Education, Assam, Guwabati-21 forwarded by the Principal, 

Palasbbari R.B.H.S.& M.P.School, Mirza. 

II 	4.4) That your Applicant begs to state that, one Shri Pradip Chandra 

Das, Upper Division Clerk of Kendriya Vidyalaya Sangathan vide his 

letter dated 05.04.1999 out of personal grudge against the Applicant, 

complained before the concerned authority by bringing some wild 

allegations against him that he had submitted fitbncated and furnished 
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false certificate before the authority concerned regarding his age and 

educational qualification. On receipt of the said complain by the higher 

authority the matter was referred to Respondent No.3 for investigation. 

The Respondent No.3 deputed Shri G.C.Choudhtuy, Principal, Kendriya 

Vidyalaya, CRPF, Anieiigog to inquire into the matter. During inquny a 

questionnaire was given to Applicant to fill up the required columns and 

submit along with the attested photocopies of relevant Certificates, Mark 

sheets and Admit cards. Accordingly on 08-07-1999 your Applicant fill 

up the questionnaire put by Shri G.C.Choudhury, Principal, Kendriya 

Vidyalaya, CRPF, Amerigog. In the mean time the Assistant Controller 

of Examination, Board of Secondary Education, Assam vide his letter 

No.SEBAI1'ECHIVERI/l/95 Dated 21 August 1999 informed Shri 

(IC.Choudhuiy, Principal, Kendriya Vidyalaya, CRPF, Amerigog that 

the" The photocopy of the Original Certificate of Khagen Chandra Boro 

Roll D-23 No.528 of 1982 and the Admit Card bearing Roll D-23 

No.528of1980arefoundtobegemune.Hisageasperourrecordis 18 

yrs 3 months on 1 March 1980 or 20 yrs 3 months on 1 March 1982. 

Further with reference to your letter FNO. 109/KVA/CRPF/99-2000/467 

dL 21-08-99 1 am to state that the photocopy of the Original Certificate 

furnishing his age as 21 yrs 2 months on l 8t  March 1982 and Admit 

Cards showing his age as 19 yrs 2 months on 1 March 1980 are found 

to be forged". It is to be noted that after knowing the full facts of the 

Case the Board of Secondary Education, Assam did not file any F.I.R. or 

complain before any Police Station against your Applicant. No Criminal 

Case is also pending or was initiated against, the Applicant in any Court 

of Law about the alleged forgeiy. After that the Respondent No.2 vide 

his Memorandum No.F44-2001-KVS (Vig) dated 25/28.05.2001 

proposed to hold an inquiry against your Applicant under Rule 14 of the 

Central Civil Services (Classification, Control and Appeal) Rules 1965. 

In the said Memorandum of Charge Sheet one Article of Ctiarges were 

brought against the Applicant it is alleged in the Article No.1 that the 

Applicant had produced forged documents relating to his Age and 

Educational Qualification to the Lawful Authority of the Sangathan 

investing a complain against him. In the aforesaid act of Shri L(Ci3oro 

constitutes a misconduct under Rule 3(1)[1][ii] and [iii] of Central Civil 

Services [Conduct] Rules, 1964 as applicable to the employees of the 

Sangathan. In the said Memorandum your Applicant is directed to 

Q 



submit reply within 10 (Fen) days of the received of the Memorandum 

Your Applicant vide his letter dated 06-06-2001 requested the 

Respondent Noi to provide him copies of the document listed at Serial 

No.1 to 4 mentioned in Annexure-ifi of the Charge sheet to enable him 

to submit written statement of defence. Your Applicant denied all the 

charges framed against him vide Memo dated 25/28.05.2001. 

Annexure-F is the photocopy of Complain letter dated 05-04-

1999 filed by Shii Pradip Chandra Das. 

Annexure-G is the photocopy of Questionnaire on Applicant by 

Shri G.C.Choudhuiy, Principal, Kendnya Vidyalaya, CRPF, 

Amengog. 

Annexure-H 	is 	the 	photocopy 	of 	Letter 

No.SEBAITECHIVER1/1195 Dated 21 8t  August 1999 issued by 

the Assistant Controller of Examination, SEBA, Assam. 

Annexure-1 is the photocopy of the Office Memorandum No.FA-

4-2001-KVS (Vig) Dated 25/28.05.2001. 

Annexure-J is the photocopy of Reply of Memorandum of 

Charges by the Applicant. 

4.5) That your Applicant begs to state that the Respondent. No.2 vide 

his Order No.F4-4/2001-KVS (Vig) Dated 09-10-2001 in exercise of the 

powers conferred by Sub-Rule-(2) read with Sub-Rule- (22) of Rule 14 

of CCS (CCA) Rules 1965 appointed Shri Nisit Kumar Pal, Retired 

Regional Development Commissioner for Iron and Steel, Koilcata as 

enquiry authority to enquire into the charges framed against your 

Applicant The Respondent No.2 appointed Shri S.Dutta, Administrative 

Officer, Kendziya Vidyalaya Sangathan, Regional Office, Kolkata as 

appointing authority. After taking cognizance of the case on the basis of 

case papers and relevant documents as forwarded by the Disciplinaiy 

Authority/Presenting Officer from time to time the inquiry Authority 

held Preliminary Hearing on 16-12-2002, and Regular Hearing(s) on 

25.2.2003, 26.2.2003, 13.10.2003, 1112.2003, 16.12.2003, 5.1.2004 & 

0 
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Final 	Hearing on 27.1.2004 at Kcndriya 	Vidyalaya 

Sangathan.E.B.Block, Sector-I, Salt Lake, Kolkata-700084. It is worth to 

mention here that at the initial stage of Inquiry your Applicant objected 

the venue of Hearing at Kolkata and he prayed before the Authority 

concerned to shift the venue from Kolkata to Guhati due to his 

Medical and Personal problem but the same was rejected by the 

Authority concerned. 

4.6) That your Applicant, begs to stale that during the Cross 

Examination of witness Shri Pradip Chandra Das (who had made the 

initial complain against the Applicant) has admitted that he has earlier 

approached the Hon'ble CAT, Guwahati Bench challenging the Age and 

Qualification of the Applicant i.e. Khagen Chandra Born and which has 

been dismissed by the Hon'ble CAT. Shri G.C.Choudltiry, Retired 

Principal, KV, CRPF Anicrigog, Guwabati has also admitted in the 

Cross Examination that the Birth recorded in the Birth Certificate of Shri 

Khagen Chandra Boro at his initial appointment, is 01-01-1961. 

Annexure-K is the photocopy of Examination/Cross Examination 

of Shri Pradip Chandra Das as witness on 08-04-2003. 

Annexure-L is the photocopy of Examination/Cross Examination 

of Shii G.C.Choudhury as witness on 15-12-2003. 

4.7) That your Applicant begs to state that the Enquiiy Officer after 

completion of his Enquuy submitted his Report on 20-02-2004 before 

the Respondents. The Respondent N6.2 vide his Letter/Notification 

No.F4-4/2004 KVS (Vig) Dated 25-03-2004 and vide Letter/Notification 

No.F4-412004 KVS (Vig) Dated 11-05-2004 asked your Applicant to 

submit Reply against the Enquiry Report submitted by the Enquny 

Officer. Your Applicant submitted his Reply against the aforesaid 

Enquiiy Report 

Annexure-M is the photocopy of Reply submitted by the 

Applicant against the Enquiry Report. 

I. 
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4.8) That your Applicant begs to state that the Respondent No.2 vide 

his letter NoF4-4/2001-KVS (Vig) Dated 16-07-2004 imposed the 

Major Penalty against the Applicant and dismissing from his Service 

with immediate effect and as such finding no other alternative your 

Applicant has approached this Hon'ble Tnbunal seeking Justice in this 

matter. 

Annexure-N is the photocopy of Order No.F.4-4/2001-KVS 

(Vig) dated 16-07-2004. 

4.9) That your Applicant begs to state that the Respondents have 

willfully conducted the whole inquny at Kolkata although the Cause of 

Action arose at Guwahati. The Enquny Officer also did not Cross 

Examined or Verified the Official of Board of Secondary Education, 

Assain, Guwahati who had issued the letter Dated 2 1 August 1999. Due 

to venue of Enquiry was held at Kolkata, the Enquiry Authority could 

not take the witness or Cross Examine the Pricipal, Palashbari 

R.B.H.S.& M.P.School, Mirza who is the vital witness of the prosecution 

to prove the Case. Moreover the Charge Officer has compelled to 

withdraw one of his Defence Assistant for the reason that the Defence 

Assistant refuses to go to Kolkata. The Enquiry Official also lost sight 

the vital materials on records i.e. Employment Exchange Registration 

Card, which was issued to the Applicant prior to his appointment under 

the Respondents. Moreover the main witness of the said Case Shii Pradip 

Chandra Das has admitted before the Enquiry Officer in Cross 

Examination that he has challenged the Age and Educational 

Qualification of the instant Applicant before the Hon'ble CAT and the 

Hon'ble CAT dismissed the said Case. Another witness Shri 

G.C.Choudluuy has admitted before the Enquiry Officer in Cross 

Examination that the date of birth of the Applicant is recorded in Birth 

Certificate is 01--1961. 

4.10) That your Applicant begs to state that he has served for about 25 

(Twenty five) years without any blemish in his service. He has never 

been issued any Office Memorandum against his conduct. The so-called 

Allegations brought against the Applicant by Shri Pradip Chandra Das, 

UDC, Kendriya Vidyalaya Sangathan, Regional Office, Guwahati who 

has frustrated due to non promotion. Moreover the Applicant was 

Ic- 
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promoted from Group-D post to Assistant Superintendent rank due to his 

sincerity and devotion to his work and also for the Reservation of Quota 

of Schedule Tribes enumerated in our Indian Constitution. 

4.11) That your Applicant begs to state that action of the respondents 

are illegal, arbitraiy, malafide and also not sustainable before the eye of 

law as well as in facts. As such the impugned order of dismissal dated 

16-07-2004 is liable to be set aside and quashed. 

4.12) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exereise of power. 

4.13) That your Applicant submits that the action of the Respondents is 

in violation of the fundamental tights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.14) That your Applicant submits that the action of the Respondents 

by which the Applicant has been deprived of his legitimate Rights, is 

arbitrary. It is further stated that the Respondents have acted with a ma.la-

Me intention only to deprive the Applicant from his legitimate right 

4.15) That your Applicant submits that he has no alternative means for 

his livelihood. Now he is facing acute financial hardship with his entire 

family members. 

4.16) That your Applicant submit that the Respondents have 

deliberately done serious injustice and put him into great mental trouble 

and financial hardship to his entire poor family including his children by 

terminating the service of the Applicant and as such the impugned order 

is liable to be set aside and quashed. 

4.17) That your Applicant submits that the action of the Respondents is 

highly illegal, improper, whimsical and arbitraiy. 

4.18) Thatinthefactsandcircumstancesstatedabove,itisfitcasefor 

the Hon'ble Tribunal to intertère with to protect the rights and interests 

IR 
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of the Applicant by passing an Appropriate Interim Order staying the 

operation of the impugned order dated 16-07-2004. 

4.19) That this application is filed bonafide and for the interest of 

justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail the action of 

the Respondents is in prima läcie illegal, mala fide, arbitraiy and without 

jurisdiction. Hence the impugned termination order dated 16-07-2004 of 

the applicant may be set aside and quashed. kLL 

() 	 . 

5.2) For that, the Respondents have not able to prove the so called 

allegation of forged documents submitted by the Applicant. Hence the 

impugned termination order dated 16-07-2004 of the applicant may be 

setasideandquashed. 

5.3) For that, due to unknown reasons the Respondents did not 

initiated the Enquiiy proceeding at Guwahati although the so called 

Allegatians arise against the Applicant at Guwãbati Hence the impugned 

termination order dated 16-07-2004 of the applicant may be set aside and 

quashed. 

5.4) For that the Respondents over looked the vital documents on 

records the Employment Exchange Card of the Applicant. Hence the 

impugned termination order dated 1607-2004 of the applicant may be 

set aside and quashed. 

5.5) For that the Enquny Officer did not examine the vital witness of 

the Case i.e. Assistant Controller of Examination, Board of Secondaiy 

Education, Assam, Guwahati and the Principal of Palashbari R.B.H.S.& 

MP.School, Mlrza to verify the alieged forgety committed by the 

Applicant Hence the impugned termination order dated 16-07-2004 of 

the applicant may be set aside and quashed.. 

II 
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5.6) For that the Board of Secondary Education, Assam, Guwahati has 

not filed any F.I.R. or complain against the Applicant before any Police 

Station or Court against the alleged forgery committed by the Applicant. 

Hence the impugned termination order dated 16-07-2004 of the applicant 

may be set aside and quashed. 

5.7) For that the said matter was earlier challenged by the math 

prosecuting witness Sbii Pradip Chandra Das before the Hon'ble 

Tribunal against the Applicant.. The same was dismissed which is 

confirmed from his own deposition before the Enquny Officer and as 

such the impugned termination order dated 16-07-2004 of the applicant 

may be set aside and quashed. 

5.8) For that the  Respondents have violated the Article 14,16 & 20 of 

the Constitution of India. Hence the impugned termination order dated 

16-07-2004 is liable to set aside and quashed. 

5.9) For that, the action of the respondents is arbitrary, inala-fide and 

discnniinatoiy with an ill motive. 

5.10) For that in any view of the matter the actionof the respondents 

are not sustainable in the eye of law as well as fact. 

The applicant craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jwisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATfERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 
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That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

$) RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, call for the records of the case, issue 

'notices to the Respondents as to why the relief and 

relieves sought for the applicant may not, be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to set aside and quash the impugned termination order 

issued by the Respondent No.2 vide Office Order No.F.4-4/2001-KVS 

(Vig) Dated 16-07-2004 (Al Annexure4. 

8.2) To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

9) INTERIM ORDER PRAYED FOR: 

9.1) The Applicant prays before this Hon'ble Tribunal seeking an 

interim order by this Hon'ble Tribunal for stay of order F.4-4/2001-KVS 

(Vig) Dated 16-07-2004 (At Annexure- 1). 

'10) Application is filed through Advocate. 



Particulars of LP.O.: 

I.P.O. No. 	0 O-L I 	1 
Date of Issue  
Issued from 

Payable at 	 C A 	C'.. 

LIST OF ENCLOSURES: 

As stated above. 

Verificatien 



-VERIFICAT1ON 

I, Shri K1agen Chandra Boro, Assistant Superintendent, Kendriya 

Vidyalaya Sangathan, Regional Office, Guwahati-12 do hereby solemnly 
veriir that the statements made in paragraph nos. 4 • 4 4 if 

are true to my knowledge, those made in paragraph 
nos. 4 	. 	 - 	are being matters of records are 

true to my information derived there from which I believe to be true and 

those made in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not suppressed any 
material facts. 

	

AndIsignthisverificationonthisth7 dayofjt&, 	2004 
at Guwahati. 

5 Ve- CAa 

DECLARAI.JT 
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. i 

oFFICJpF •TnPO1?L 
PALM3I3ARI 	t 5 LTM 1BZA. 

p.o. 	 ' 
p IN 78112,6 	0 

TO 

It. 

The Secrtar1 
Ibarti of seeo1- 	:ducatio 	ss 1 om,- 
Bamunimaide; Gizw 0tt21.' 	. 

- 	,..: 	-• 
Dated l4irza, the 3r Sept..V. 

Sub 	Correotion-of- !go. 
- 	 TIrU 

Sir, 	 .- 	 - 

Wtth rof órenco, to the 3j0'6t ottoti above I have bho 
honour to G tot that iLi the atatcimont Of!caL1idetos for tho 
ll, 5.L 0 C, Exwinabiozi, ig 	•t:ogo-6r,8r1 Khagoa Ch. Lro, 

/O 1I1aflg Bora, Po1113, Ni. 	8 tWOS rocoxcled though over- 
sight as 20 yerirs 3ox1s on 	tof llaroh, 1982  and as such 

his age wa 	eropeous3. entér 	A the &mit Citi, But now, 

it is 	the. ..t 	 erhI candidate as per 

Schc1 	1sstonegiStor should 1e 21  years 2 months on 1st 
Ch , Boro' , nouds correction 

ic3 21 years 2 mnthI3 Anstebd of 20 yearS 3 months on 1st of I1'rch 
lot 

This j.s.for your i'nforuiation and necessary action. 

• 	faithfully,  

B.Daz.  

s Mirz 

3rd sopt,i 2  

V 

':' 	''j' 	• cv 
I,  

••.y 

;•••_ 	•• 

V V 

- 	i 	- 	principal,, 

?a1ab 	B. I:1 S. & M. P. 3e11:)]. 

F1irza 

I. 	, 	• 
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•r 	 _________________________ 

I 	" 

I 	 (S 

//#/ 

//f Secondary Educatioh : Assrtin : Guwahati-21 
App1lcitori form for 0 tipflcate Marks1iee/idm1t ..Cnrd/Provsona1 CertifieR tel 

Mgratton Certificate. 
(ONE APPLCATION FORM CA?'BB USBD FOR ONE DOCUMENT ONLY) 

/?'9  
The Secretary,  

1 	Board of Secondary EducatIon, Assam,  
GUWAHATI—ZI,  

Through the fieadnas(er-/-Headnristrrss/ Priiic!/ia' '/ 

Ps.. R Hr, S 	/7 	SCi 

Sir, 

I have the honour to request you kindly to issue inc a  

	

'.' 	My partkulth: are'givenbelow : 

1. Name In full IN I3L0C1 LJTTERS) _'  	n, ciE.1L  
2, Name of U,arninion  

3. Whether the examination is Regular •f Private / Supplemenary. I Compartmental (1st, 2nd 3rd 

CIa;c, ) 	 .. 	,, 	li t 
	 I 

(a) , Roll 	. 	 No. 	 Year ._ 	 (Regular)' 

	

No, 	 Year 	. 

Roll 	 r  No. 	L5J2JL.. 	,Yi'r 	 i 	(Compt. 1st, II, 

Ill) 

Roll ..  _.. 	No. 	 _7 	' Year 	 (Suppli) 

4;' Total Marks obtained  

5 	Resátt 	Passed in 	'__.:.._'Division / Failed 	 ... 

School from'hleli t1i candidate tiliptarod In the nhovc,  

CxaminationJ j.  

Father's name' in full   

, home AreRS 	': 	 , V. 	Address for corcnpondence 

	

_______ 
•' ': ' 	Cfo.'.. 	.. 

Vlll/I'?fl 

P. O.._ j_ 

Whether the said document is to be sent by post/to be dlk'ercd to ' authorised person ( 1 he 
eertilicntc shown ovr-la1 as per column 14 must be filled up and signed I pF'operly ) Ito he 
collected personally by the candidate.  

Purpose for which. thô document is nccsni'y  

L What happened to the: original dQcurnent(s) 7 . . 	 . 	. 

(I) Enclosed, crossed Indian Postal 'order No.  

Challan of Assarn Co-operative "Apex l3ank_ 	' 

Bank Draft No.' 	' 	'''''  

Yours faithfully 

Full igibW £° 

Meii 

\ 	Forwarded 	comiucndcd for issue of the nhovc d ocumct. (s). Port kLI hors furnished 
c h cckcc' 

... 

Signature of the liead..6f ii 	nstitution 	with Seal 

Maud 
\\ 	9 

.U.L ta LT • 	 '/ 	 . 	.,. 	 .. 

". 
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/
A 

D41W, 

To 
The. Cornrñissioner, 
Kendriya V.dyalaya SanaLhan,(Hqrs) 

• NO 

( Through The Assistant Commisioner,tV(fl 	)Gwhati.). 

• 	bjet; Pemotion from the post of U.D.G.to the post of 
Assistant/ Au1t Assistant. 

ROspoctd Sir, 	 •• 

I have the honour to submit to your kindness 
that: 

1, 1 jothc1 as U.DaCo on promotion in1KVS,Rogional offIce, 
Gvwa 	on 2o.4.92, 

2. [ have Cornp].eQnar a)sout7 years, 
- •0 	 3, My nG in the All inia Seniority list of UDCs appoars 

at Sl,N,245. 
4.Cne Shri KX.Bere,Accounts clerk of KVS,11etIonàl office, 

uwahati(n±orityWo,246) who is i.t oven F18LCpass(as 
per his sorvico records) has been promoted th the post. 
ofAujt Assistant in the same Regional off ice, 

	

• 	5. The above Accounts clerk who is noithor heving requisito 
qualificatjn for the post of L.D.C. UM rr having acurato 

• date of birth, has boon promote to j 
Assistant  

6s My iunior(Sr.No.246) has been promoted whilo my name 
Sr., No 245) ha-s'boen missed from the zone of cOnsideration 

for promotion to the post of Assistant/ Audit Assistant. 

7. I am -having requisite qualificatj,. 

On the above facts, may I request to YOU, Sir, kindly 
to look into the, matter ane consider for promotion to the 
• post of Assistant/Audit Assistant and for ,  this sympathetic act I 5 shall remain evr grateful to you. 

- 	•- 	... 	 . 	
., 	Yours fait.hfully 

• 	 .,• 

• 	 • 	 . 	 •( 	 DVA 
 • 	 . 	 Kendriya Vidlaya Sangathan 

Regiori Office: Guwahati. 



4 .  

, 
• __________ 

A 

It in obaQ,rved grwt. yøux p*X,gM1 Lii, that you were iattiaUy 
• Oppainted adhea grup1'' n4 Jsiped•  your aervioe on 7..7(A$) 

ii 
 

the Igenei OiL Lce 	 YOU are 'eka4 to c3..riiy 
itht was yintC&*L* 	 id %*Z&t was yir 4gs st 

th time øL J'th 	 'ói1/'1 /1 	t/  

ths preef L øa qu1ULaüee ad the date of birth hQU14 be 
. . 	 ysat melpt 4d it.. 

a, Prep the reoud' it wats ele ebsed that your adhoo nrvics WQO ? 
.a 4 ri3od v.e1, 7.11.79 In that Wase'thether you hai sank subn*iI 

tted your joining zpot f.r jeis*inq the requZax nuvie, if o.,. épy 
at the joinina ap.r. ohould be I d,d.jJ/tnPFy /(/)C4' Ofli'/14r/ 

e. 

	

wuthe4aore. it is the man, 	 or cubzj*"Oi 
of prsSa proof of date of bizth at, ih*'Alma of joining the regaZ&z i 
øsrvia.. 

xi aubmtttad the oepiào aftha 	 . 
Iftwarded withi, 3(throg) d 	at ióceipt of it 	 . 

.< 	4' 

. Irou have aubnitted the Qttentatien f*"'r'm cLter j*ining. the rogu1r 
oarvice for poLio. verification oto, • 	 . 

àiãt Wom your *qo and quaLifiàiti.n .msntiond therein 7 
df 	(/ 	jiii; 	'/(f/((/L'r). i2 /i(Ji1/ 

4 0  U Y64 have  PaGood the Iatnicu ti IC) Ixim*tiorz then Luxgai., 
oh the lollowingo with deciimez%taxy pzo2 
(e) year of paønLng 	J 1 ? - 	 • 
(b) 

 

an a zsguLar or PrLvate aandidte ,4 	-t 1< 

moll his. 

	

	) 	i. . 	,.( .7 	. 	
••• 	 / 	• 	. 	,,: ,. Cd) aa of the onheel ,. ref see  

	

• 	. 	S.. 	e..ki1f. 2 / (s) tiftins of the Bser'ht•iotgLt 	:.• 	• 	. j"77' (•:. 

CL) Atvir!iemi/ P.rc.nve of 	rkn.btaip4 tf':" (r,/s4•.1/,,1.. /'' I.!,,,. 

	

L'.''.. f?/ 	•........... (g) Ag at the 	 1, 
tire of tIatagntj. 	ainot ion ',',' 	 .. / 

/ 	1 	) 	1 
(b) or if you have paaned in copartntLfl S rAmin4tion, the abj.ct 

in cttuaont with !aL1 No, nd peroentage if orke chould .  be  
ntienad 	 . ,, 	( 	i1,I.4./A./ , 	 •j.,',., ( /'•.,• 

All the døunto ahould be au)mittac1 within 3 (thris.) daw 
efroceiptofit, 	• 	 I  

mtd./1. 2 
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oF bUNUATuT1UN .f5AM 	z 	GUWAHATI-21.: 

NuUA/TCH/Y/l/95/ 	
Dated Guwhti,th8PI 
At1t U1t 1999 •-.----- 

i . 	 ..•-.---.---'.----.-- 	., 

F ru III 	I 	Shri J0C 	De6M'A 	S  .... S  

Asstt. Controller of ExamLnatofl
...  

- 

I30ard of,econdary..\duCatj0n,A5m5 	:. 

Guwahati-21. 	
.1 

To 	 a .. .. 	 . 	. 

, 	 .Choudhury.,'j;} 
Prii c ip a3.  
Kdriya Vidyal y CbRoP (i) 
FU 	 ijw Amerigaon. Gahati-23. . 

Kamrup (Rem) 	 1 
' 

ub 	VFRIF1C,ATIUN OF .1MJCAT1DNAL RECORD. 
vvv 

• 	 With reference to j your letter Ref FNO0 .109/K VA! 

CRPF/99-2000/46 4  d to l9_08991,amdjTt0d to in f a .
rm you 

that the photocpy of th&rigiflal_Cortifiaa9 of Khagen 

Ch. 	00 llD_23N0.526 	1962 and thAdmjtCd bearing 

oll D-23 No 528 of 1980 are found to be genine. Hi •--

dye as per our record i8;18y'S 3monthe on 1st Merch 1960 

	

yre 3 months on 1t 1rch A982,; 	 . 

5 • 	 • 	

. 

iEarther with 	fr3àot yàur ltcr END-. 109/ 
....ç.. •• I• 

KV//CRPF/99-2000/467 dt, :  2108-99.L,arn..t 	•tete"tht the 

ph(ocy 	th priinal Certificate fu rnimhing hi ae 

.ii 21 yre2 montha on let 1arh 1902 and t 4rd 
. 	 ....I" .......................... ........ •* 	. qJ 	 a...J 

thowinc hit3 age aa 19 yro 2 mon thø. on let arch 1980 are 
• 	 . 	4 . 	,• 	

••'• 	•m ' 	• 	•" • 	••t .t4 • W S 	.. • 	s 

	

found to be rorged 	 . 	.., , 

Ykiure faithfully, 

• 	
. 	:.•., 	 .......... 

	

S 	
1. 	 , 	

••\5• 

	

IC' 	

S 	 S SS t - * 	 J.C. 	D8. 

	

• is' 	.. 	•• 	 (-LRet.t......ControIle 	ofExums 
lJomrl of Secnnd.ry Eduatiàn', Arn;'; 

Guwrhti-21. 

• . . . 	S 	 ,—• ) 

• 	 4r 

5 5 	 . 

• 	. 	
. 	

.5 
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KENDRIYA VIDYALAYA SANGATHAN 
(VIGILANCE SECTION) 

18,JNSTITUTIONAL AREA 
SHAH EED JEET SINGH MARG 

NEW DELHI-110016. 

CONFIDENTIAL! • 

BY SPEED POST 

NoFA-4-2001-Kv'S (Vig) 	 Dated: 5-05-2001 
- 	 ..: 	 ,. 	 .. 

MEMORANDUM 

The undersigned proposes to hold an Inquiry against Shri 
K.C.Boro Audit Assistant, Kend y iya Vidyalaya SangathaR  Regional 
Office Guwahati under Rule-14 bf the Central Clvii Services 
(Classification, Control arid Appeal) Rules, 1965.. The substance 
of the imputations of misconduct or misbehaviour in respect of 
which the inquiry is proposed to be held is set out in the enclosed 
statement of articles of, charge ,(ANNEXURE-I) A statement of the 
imputations of misconduct or misbehaviour in support of each 
article of charge is enclosed (ANNEXURE-Il). A list of 
documents by which, and a list of witnesses by whom, the article 
of charge are proposed to be sustained are . also enclosed 
(ANNEXURE-iii and IV). 

Shri K.C.Boro Audit Assistant, is directed to submit 
within 10 days of the receipt of this Memorandum a written 
statement of his. defence and also to state whether he desires to 
be heard in person. 

He is informed that an Inquiry will be held only in respect of 
those articles of charge as are not admitted, 	He should, 
therefore, specifically admit or deny each article of charge. 

4, 	. Shri K.C.Boro Audit Assistant is further informed that if 
'he does not submit his written statement of defence on or 
before the date specified in Pàra-2 above, or does not appear in 
person before the Inquiring Authority or otherwise fails or refuses 
to comply with the provisions of Rule-14 of the CCS(CCA) 
Rules,1965, or the orders/ directions issued, in pursuance of 
the said rule, the Inquiring Authority may hold the inquiry against 
him ex-parte. - - 

- 	 P.T.O 
A:\boro  icc.doc 
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• 	-2- 

Attention of Shri K.C.Boró'Aikt 'Assistant is lnvfted 
Rule-20 of the Central CIVIl Sei v s'(Criut) Rules, 1964 und 
which no Government Servant 	 attempt to bring at 

nolitical r ou'de influence to L'ar 	dh nv superiol authority 
r 	 I, 

further his interest in respectofmttrs ertaining to his servi 
under the Government. If any representation is received on f 
bchalf from another person in respect of any matter dealt with 
these proceedings it will be presumed that Shri K.C.Boro Au 
Assistant is aware of such a representation and that it has be 
made at his instance and action !wiil  be taken against him I 
viOlation of Rule20 of CCS (Conduct) Rules, 1961, 

I ,  

- 	 2 

6 	The receipt of the Memorandum may he acknowledged 
• 1 1  ' 	I 	

' 
ji-- 	,...j- 

(D S BTS1)J 
'JOINT COMIvIISSIONLR [ADMNJ 

Shri K.C.Boro 
Audit Assisthnt, 
Kendriya Vidyalaya Sangathan 
Regional Office 
Guwahati 

The Asstt.Cornmissioner, K.-V:.S, Regional Office, Guwahati 
The Sr.A.O[Estt] K.VS.(Hqrs.), NEW DELHI. 
lOt P0 

Guard file, 

/- 
EDUCATION OFFICER [vIG] 

I, 

:\Doro KC.GOC 



ANNXURE-I 

sTATEMENT OF ARTICLESOF CHAE FRAMED AGAINSTSHRI 
K.C.BORO, AUDIT ASSISTANT, K.V.S.. REGIONAL OFFICE J  5ILCHAR 

ARTICLEI: 

That Shri K4C.Boro, Audit Assistant, Kendriya Vidyalaya 
Sangathan, Regional Office, Guwahati produced fobricated/ altered 
documents related to his age and educational qualification to the 
Investigating officer inquiring into a complaint against him. 

The aforesaid act of Shri KCBoro constitutes a misconduct 
under. Rule 3(1)[i][ii] and [111] of Central Civil Services [Conduct] 
Rules,1964 applicable to the employees of the Sangathan. 

A:\boi'o kc.doc 
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E4TOE IMPUTAUQJLQF MiSCONDUCT Ift..SUPPORT OF THE 
OF_CHARGE FRAID AGAINST SHRI K C BOW, AUDIT 

NT, K V S REGIONAL OFFICE SILCHAR IS TO BE 
ED 

ARTICLE1 

That Shri K.C.Bofo, 	Audit Assistant, Kcndriya 	Vidyalaya 
Sangathan, Regional.Office. Guwahati produced forged documents related 
to his agc and educational qualification to ihc lawful authority of the 

angathan, investigating a complaint against him. 

On receipt of complaint from Shri P.C.Dass,• U.D;C,, Kcndriya 
Vok ii iv matli in Rcmzuondl ()ffiec Guwahati and ,,lhuts a9"a614t Slut 
K. C.l3oio. Audit / 3si8tlIi I alleging disuiepaney in the Dale of J3ijtli and 
educational qualification of Shri K.C.Boro, the matter was referred to 
Assistant Commissioner, Kcndriya Vidyalaya Sangathan, Regional 
Office. Guwahati for investigation into the matter. 

The Assistant Commissioner, Kendriya Vidyalaya Sangatlian, 
Regional Office, Guwahati deputed Shri G.C.Cluoudhary, Principal, 
K.endriya Vidyalaya, C.R. P.F., Amerigog for looking to inquire into the 
iii a I. I.e r. 

As per the investigation Report Shri K.C.Boro hd joined th 
service as Group "1)" on ad-hoc basis w.c.f. 7J8.791AN] stating his Dat 
of J3irth as l December, 1961 and qualification as LX (Ninth) l'assed. 
11 is ad-hoc serviee were regulatised f. 07-1 .1 -1 979 and his Date of 
Birth as per the Service Book entry and self entry in the Attestation Fom 
is 01 -12-1. 961.. Oti inquiry from the l3oard of Secondary Education, 

(3 uw aba Ii, it w as eon l'irined that the, act ua I dale of ,  bil - 111 of S un 
I.C.hioro is 01-12-1961. 

During inquiry a questionnaire was given to Shri K.C.Boro to fill 
Lip the required columns and submit along with the at icsted / photo copies 
of relevant certificates, marks sheets and admit cards; As per the photo 
copies of certificate.s (No. 1944 & 1826) submitted by him, Shri Boro 
showe(l his age. as 21 years 02 months and 19 years 02 months as on 01-
03-•X2 & 01 -03-X() respectively which was found to be lorged as per 
l3oard's lettej number 227 dated 21-08-99. 

the aforesaid act of Shri F.,...(i.Jioro eontitulcs a inisconthict (111(1ev 

Rule 3(l)[i][ii] and [iii] of Central Civil Services I. Conduct) Rules,196'l 
as applicable to the employees of the Sangathan. S  

\fr,  

A:\boro  k.c.doc 
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! / 	UT OF DOCUMENTS BY WHICH ARTICLES OEHARGE FRAMEQ 
AMN$L,$liRL &&Q.RQJ. AUPIT ASSISTANT, K . 	VRGIPNAL 
OFFICE, SILCHAR IS PROPOSED TO BE SUSTAINED1 	

V 

1. 	Personal File and Service Book of Shri K.C,Boro, Audit 

Assistant. 	
V 	

. 

V 	
2. 	Photocopies of the certificates [No.1944 & 18261 produced by 

Shri Boro to Shri Choudhary. 

Copy of letter no. SEBA/TEH/\/ERJ/1195/227 dt. 21.8.99 

issued by the Asst. Controller of Exams, Board of Secondary 

Education, Assam. 

Questionnaires issued by Shri Choudhary, mv. Officer and 

fflledin by Shri Boro. 

A:\boro  k.c.doc 
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The Joint C0Izmiasionor(Adzflni.) 
Kendriya yidyaláya Sangathan 
(Vigilance Section) 
18,InstitutiOflal Aree, 
Shaheed. Jeat singh Marg... 

pThi 	10 	' 	 . 

Sub : .ReplyoZ Meoran4urn of charge 

BP1YQ$I 

dated 2/5/2001. 

Sir, 
In response tor ourmemorandUm No.F. 44-2OO 1-K VS 

(Vig)'date 2L5-2OO1, I bé to submit my reply as Loll-

Owe * 

That - as per Azticle oL,charge frarnedagaflatme 

it is alleged that "Shri K.C. Borô produced Zabriated/ 

altered documents related to his age end.edUcatioflal 

qualification to the1 Investigation OUicer"Butbe. 

enquiry report submted, by the Principal,, G.C.Choudhury 
in his observation reorted that "his date of birth:aS 

per servtce book entry and salZ'entryifl.k9) a!3 9 tiOfl 

Xoi'ini as 01-12-1961. Onfenquiry from theBoardQf secon-  

;ty Ethation, Assani It was confirmed th .tthe actual 
date of birth of Shri IC.C.Boro is O112-1961. 

.4. 

So from the: report it is clearly estabii8h that 

the declaration mado by me in the attestation form and 

the Board of Secondary's: report there is no anomaly 

regarding the date of birth of Shri 1(.C. 13oro.' 

-_- 

Secondly I bg to autznit that I have not submi" 

ttedQ14r fabricated documents nor any altered documents. 
rerdIri my u1IfIeation 

I passed the High School Leaving Certificate 

examination on Compartmental basis and the certificate 

which was Issued by the Board of secondary Education, 
AaSwT, was Lurnihed in my office for record. For fur-
ther clarification kindly furnish me a copy of the Letter 
No.SEBA/TEII/VERI/1/95/227 c1ated.21--99 issued by the 

AssiStent Controller of Examination, Board oX Secondary 

Education, Asam, the documents which is alisted do cu-

mont used against me for framIcg the Articles of charge. 

Contd......2 

/ 
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• 	So, there i no 	astion of any doUc!Tt fabri.1 
oated/stion altered by me as 1. have declare uy age, in 

the attestation form as01_, 12.11961 and the same date 

was confirmed by the Board of Sóconthiry ducetion,Asam. 

It is therefore prod before your honour to 

kindly look into the matter and dropped the charge 
framed against me. 

ate: 

Q2RL :.1 

Yours iaithfully, 

(Shri K.C. Doro) 
Audit Assistant 

Kendrlya Vidyalaya Sangathan' 

I 

inc AssiStant \ommis51oner, 
Kendriya Vidyalaya Sangatha 4e' 
Regional Office Guwahati, /i./ " 	 d for information. 	1>- 

C. 
The $r.Administrat.tve OfflCtx1v" 
(Establjhrnent) 
Head Qurters, 
Kendriy Vidyelaya Sngathm., 
Now Delhi. 

for information. 

A-,-- I 

• 	. 
( Shri LC. 3oro )' 

• 	 • , 



'C', 3 ~~ 
	

k 

SL 	210 AIIPIT ASS1iIA1J 
(IU1-DLSI0NATEED AS ASSISTAN'r suPD'r,), KENDRIYA VIDYALAYA S ANOATHAN, 

REGIONAL QICE. GtJ\VAHATI \'IDEMEMO. NO. P.4-4/2001 -KVS(VIG.) DTD. 23/28.05.2001 

03 

Name of the Witneaft 	 Pradip Clutndra Dn , UDC, KVS,R0 C3uwnhati
oin KVS, RO,Patna on VRS w.e.f 12.08.2002) 

Age 	 45yeiis 
1 

Paiher's Name 	 Late SaltiRam Pas. 

Address 	 Viii, & P.O. 	 ou Pandusadilapur, chati- 781 012, Assam. 

The Presenting Officer (P0) presented Shri Pradip Chandra Dás, UDC, KVS,R0, Guwahati 
(Retired U1)C from KVS, RO,Patna on VRS w,e.f 12.08.2002 ) as wlinss on beha'f of the Disciplinary 

Anihonly for poniinuatkn of his cross exatuinal:ion etc during (Lie hearitg on 0,04.2003. The Questions 
of Sri Haloi, Defence Assistant of the Charged officer and the answers cf the witness are as under:- 

Q.07. In what' capacity you have joined at KVS RO, Guwahati 

	

A.07 	As LUC. 

	

Q.08 	What were the work assigned to you by the AC when you joli 

	

A.08 	The work as and when assigned to me by the A0/AC. 

	

Q.09 	When did you detect the anomalies in age and Education Qua 

	

A.09 	When 1 prepared th particulars of the staff members of RO,] 
HQ as required. 

	

Q.10 	Whether the l)articulars of the staff members are sent to IIds 
A. 10 	As and when required by Hd. Qrsf, 

Q. 11 	Did you report to your Controlling Authority about the anoni 
i3oro lunedla tely In writing before submission of your iepre 

A. 11 	1 had Put up in the note sheets. 

	

Q.12 	Have you got any doubt about the promotion procedures in 1< 

	

A.12 	No. 

	

Q.13 	What is your opinion about the selection of Sri I3oro for the 

	

A.13 	Minimum Qualification as in H.S.L.C. Equivalent Passed as 

	

Q.14 	Did you approach the courts at Guwahati regarding the age 
A.14. 	Yes, at in C.A.T 

	

Q.15 	What the result on your petition in Court? 
A. 15 	It was dismissed. 

Could. .. p/) 

as LDC7 

ation of Sii K,CJ3oro? 
S, Guwahati for sending to K\'S 

every yçar or not? 

ics in Age & Qualification of Shri 
üttiOfl. 

s1 of LDC/Accounts Ofticer? 
rKVSru1cs 

qia1ifications of Sri Boro? 

/ 



The Inquiry Authority requested the p 0 foi re-examinatiolln of the wilness The P() deL 
aminai1on of the witness '1 lic IA also declined examination of the yitness 

rho qucations were askcd to the witness and recoidcd in Lnghsh, but it was translated in 
HmdlIA8samee/BLngah by the IA and Defence Assi8tanl of the C.  0 The witness dcposcd in 
Ihndt/AssanteesfBettgali , but the depositions were iccorded in Erglish aftci it was tiatmialed fiorn 
1kndt/Assaim.cc/Betgij hi Engli,h b the I A md the Defence Assi tani of Inc C 0 The (Icposluons of 
witness as recorded in English was icad over to the witness in the I nguage in which he deposed (i e 
IThIdi/Assameese/Beiigalj) after translated to iim by IA and the Defene Assistant of the Charge Offieci. 

"Rcad over to the Witness in presence of Charged Oflicer and a nutted cwrect." 

(S DU F 1 4) 	(PRADIP Cli DAS) 	(C K I JALI) 	(K C 130R0) 
PiescnIin ifflei 	Witness, 	Dølenee Asn,ant 	Chat ged Offli 

(NISIT KUMAR PAL) 
Inquiring Authot ity 



;f INQUIRY INTO THE CHARGES FRAMED AGAINST SI-LK.C. 
/ AUDIT ASSISTANT (RE-DESIGNATED AS ASSISTANT SU 
j.%ENDRIYA VIDYALAYA SANGATHA, REGIONAL OFFICE, GI 

)RO, 	 L 
T.), 
AHATI 

Name of the Witness 	Shri'G.C. Choudhury, Principal, 
KV CRPF Amerigog, ,Guwahati, Assam( 

Age 	 : 61 years. 
Father'Name 	: Late M.N.Choudhury,. 

Birinapath, 
House No. 9,Janakpur, 
Kahilipara, GUwahati —781019. 

Retired) 

The Presenting Officer (P0) presented .'Shri G.C. ChOudh ury,. Principal, KV 
Amerigog, Guwahati, Assam (Now retired) as Witness on hehaif of the Disciplinary 
AuUorRy for Cross during hearing c fl 10,1222003, 1I1 
questions of the Defence Assistant of the C.O. and the answers ci the witness are as 
under :- 

iQIAmin1JQu 
Qi. 	Whether you have verified the birth certificate of Sri KC. i3oro 
submitted at the time of initial'appointriiont of Gr, D employeo..on 37,79? 

Ans, 	Yes, 

0.2. 	Whet Is the dale of birth rocorded In the birth certificate at the limo 
of Initial appointment? 

Ans. 	It is 01 .01.1961. 

AI4k 	a "- date of birth as recorded in the birth certificate has been WWIIULl II 	LI I 

accepted by KVS? 

Ans. 	Whether KVS has accepted or not it is not known to me. 

Q.4. 	is there any provision in the appointment without verification of the date of 
birth? 

Ans. 	As regard provision, I do not know. 

Q.5.Whether the certificates and Qualifications of Sri K.C. Boro were verified 
at the time of his selection and promotion'to thepost LDC and Audit As,,sistant 
respectively? 

Ans. 	Whether the date of birth and qualification of Sri Boro at 'the time of 
Selection and promotion were verified or not, is not known to me. 

Q.6. 	Who is the Competent Authority to Issue'birth certificate? 

Ans, 	As for as my knowledge goes, in the case of Urban Area it is Municipal 
Corporation of the area, in the case of Rural Area It is the Gram. Panchayat Pradhan. 

37 
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Q.7. 	
Whether the birth certificate as submitted by Sri Boro at the time of 

appointment is from the Village Panchayat Pradhan? 

Ans. 	Actuafly in the case of candidates appearing Or passihg the 
Matriculation Examinon their birth is recorded in the certificate issued by 
the concerned Board. This is to be verified at the time of joining the service. 

The P.O. declined Re-examination. 

I.A. also declined examination. 

"Read over to the witness in presence of the Charged Officer and admitted correct. 

Se ;f- ° ) 
(NiStrr KUMAR PAL) 
Inqufring Authority 

VQ 

(S. DUTTA) 	/ 	(K.C. BORO) 
Presenting Officer 	Charged Officer 

(G.C.00UDHUR 
Witness. 	

) / 	I 	
(. 
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• 	The Joint Conissioner (Adrnn.) 
.1/ 	Kendriya VidyalayaSangathan, 
/ 	18, Institutional Area, 

Shaheed Jcet Slngh v1arg, 
Nev t)elhi- 00 6 

Ref:- (1) Vidc letter/Notification No. 1 7 44/2004 KVS .(Vig.) dated 25-03-2004 

(2) Vide letter/Notification No. F4 44/2OO4 KVS (Vig.) dated 11-05-2004 

Sub:- Show Cuusc rcpy In connection with the nfbrenid lettors/NotHientlous 
dated 25-03-2004 and dated 1 • I-05-2004and Inquiry Report. 

Respected Sir, 

With above ret,rnt.ce and suject I have the I Inour to ;e the 

followmg lbw Jincas show cause reply In connection with the above NotUicntkni 
along whh the inquiry report dated 20-02-2004, 

h 	&•: 
I. That,Sir I beg to slate tha

nmc
t the Jnqury Report dated 20-2-2004 • 	 cio, 

by vvhich the charges were fi -amed against me which was idso 	talned nfl'cr inquky 
'4 	 1 

by the Inquiring Authority, is not in proper fbrrn and niaintalnabte and the said iuqcthy 

was done without proper interpretation of the entire (jocjjlljcw4 fiui1shed by me be- 

	

C )/OUt C(H}Cened Ittlilloorhy aticI US such the ut I 	Of ChILI C g levellml against inc 
on the basis of the said Inquiry Report is liable to be set-aside or quuished tbr the ends 
of jusiicc. 

• 	1 	; 
2.11  ut,Sir unniedmtclyaflcr receiving such nUcgnikm oFchnre17  

ttgaitist Ine, I ind duely sutnuitted by writen statement and nlo written hilcl 	enyhig 
'cV 	k 

ii3 Said aHegutwu flow (hue to time as asked ibr by the I )iciplinury Autlnn Ity in time 
• 	 £ 4  

• 	(H CO.VC1, I ItlS() tad duely MIIlJIit ii C(I Id I t ty televiint (fOCI iii ICI its in ui add It lot i itt docu- 
ments regarding my date oibirth which was initially inadvertently recorded in service 

book and subsequently when it was (liscovered, the said date of birth was duefy cot'-

rected by the concerned nut hority after pro,er van heat ion of sny correct dnle of birth 

as I - I -1961   in place of' I * 12-196 I which Is continued ftom those relevant docuwens 

\ 	 Could. P-2. 
' 
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Ind as such the Inquiry Report which was given by the Inquiring Authority was not 

properly justified and the same is liable to be set- aside and I may be released from the 

-1•• 
	aforesaid article of charge for the ends ofjustice. 

3. That,Sir as per article of charge framed against me it was alleged that 

I had produced fabricated/ altered documents related to my age and educational quali-

fication to the Investigating Officer but after closer of the case of the Diciplinary 

Authority/P.O. during hearing on 15-12-2003 when! was asked by the Inquiring Au-

thority to state my statement of defeEióedakc11 6. 12-2003 in writting during hearing 

on 16-12-2003.• in the statement of defncI stated the following (in page 28 to 30 of 

the inquiry report dated 20-2-2004) ------- 

i) 'I was appointed initially as Group 'D' at KVS, R.O. at Guwahati 

on 7-8-1979. At the time ofjoining in the pot the date of birth was indicated as 1-12-

1961. If it is rnandetOry requirement of KVS for attainment of 18 years at the time of 

joining, then the age is only less then 4 months.Beside my 1olice Verification has 

been made under attestation form with the same date of birth. The medical certificate 

I)f(Ii iced at the lit no oF o in ii i nifu) (ad tented II e Hililie (title OF h iii h At I I tat tit to 

ln)luuIy 1111H J)(I1ffl((l nut ttfnutt tini dbcloIIffltoY (1F ,tituIiiiiiiiit oF nw," ,  

Subsucntly, I was promoted to the post of I)rallary and sub-

mitted the joining report. 

I was selected to the post of L.DC at KVS, R.O. Guwahati 

and submitted my Joining Repor(Ihat time also nobody raised the discrepancy of my 

age.Since I belong to Reserved Category (S.T.), I got some advantage for promotion 

one afler another and service has been confirmed in the substantive post." 

" When Ike nuttter of discrepancy oF my age was pointed out, I 

already served formore than 20 years in different capacities in KVS." 

4. That Sir, I had also sent my written brief on 19-1-2004 to the 

inquiring Authority vide my letter dated 19-1-2004 in my said wriiten brief, iliad 

clearly stated the folloowi.ng ------- - ---------- .. 	
lev 
	

Contd. P-3. 
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i) I Sri K.C.Boro, Assist. Supdt, KVS (GR) would like to 

inThrin that I had joined in Kcndiiyu Vldyaluya. Sungatlum, (uvvnhti1i Regitni on 7-8- 

7  i 979 as Group f P' employee and my dt ofjLh. was recorded in ny Service Book 

as 1-12-1961 which was not correct and notdope my me where as it should be 1-1-

1961. At that time I was not matriculate and the age has been recorded as per the 

certificate, Issued by the Principal, Palasbari.I -llgher Secondary And Multipurpose 

School. I had appeared in the Matriculation Examination in the year of 1980 and 

passed the same on compartmental chance in 1982. The SEBA (Secondary. Board of 

Education,Assam) had issued the passjr1çict and my age has been shown as 18 

years 3 months on 1St March, 1980 and 20 years 3 months on 1St March, 1982 respec-

tively, which was not correct. . 

"I had applied to the Secondary Board of Assam through 

the Principal, Palasbari Higher Secondary. And Multipurpose School on 3rd Sept. 

1982 for correction of my age and accordingly I had received the same after due 

correction and my date of birth is 01-01-1961(19 years 02 months on 1St March, 1980) 

when my KVS had asked to me to produce the certificatès,1 had submitted the cerifi- 
.1 	 . 

cates of my correct age". 

"Therefore, I strongly deny that I had fabricated or forged 

certificates as charg&on me". 	,. 

5. That Sir, it is interesting to note that the Presenting Officer (P.0) has 

himself admitted that thei'ewas no complaint from others except a complaint from Sri 

P.C. Das, U.D.C.,KCS, Guwahati about the aforesaid article of charge levelled against 

me vide his letter dated 5-4-1999 which is confirmed from para (b) of Additional 

Documents of the inquiry Report in page 12 and as such 1 was falsely charged by the 

Inquiring Authority on mere complaint of Sri P.C.Das who had given such complaint 
vne. 

aga1nstout of personal grudge without verifing my all relevent documents and 

authenticity of my actual date of birth which was wrongly and inadvertenly recorded 

in my Service Book without my knowledge and as such I am liable to be discharged 

from such article of charge of fabrication or forged certificates by the Inquiring Au-

thority for the ends ofjustice. "1 &> 
çontd.P-4. 
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6. That Sir, from die evidence as adduced ftoin the Stale witnesses, there 

aiso many contradictions and no one could pioof beyond resonb1e doubt that I had 

submitted fabricated or forged certificates. Moreover from my own evidence and also 

from my written statements and all the relevent documents it is confirmed that I had 

never submitted any fabricated documents nor any altered documents regarding my 

qualification and date of birth, 

7.The letter dated 21-8-1999 issued by the SEBA, to the authority con-

emeu as asked for regarding the alledged charge by which the SEBA had informed 

the authonty that the documents submitted by me regarding con -ection of my date of 

birth from 01-12-1961 1001-01-1961 to theconcerned authority, is forged documents, 

is not issued in favour of me for my perusal and verification,till that as a result of 

which I am depri'vc. from getting afopportunityregarding the veracity of the above 

allegation till date. 

Moreover, if! was found to be chargeJfrom the above allegation or 

fabrication or forged certificates, but the SEBA had not lodged any F.1.R or any cinninal 
cusu nnInNt inc under I I '.C, liii dnk, 

1, further beg to state that authority of the SEBA who had issued the 

aforesaid letter dated 21 -8-1999 by Which I W' OS falsely charged that I had fabricated 
or forged .t documents,was never exwni:id by the Inquiring Authority at the time 

of hearing and as such, due to non examination of the metcriai witness, the Inquiring 

Authority has totally fiülcd to proof that I had fabricated or forged the documents 
regarding my correct date of birth. 

That Sir, I beg to submit that I had issued a letter dated Nil to the Assist. 

Coirunisioner KVS,Guwahati,stated that I had submitted a true copy of provisional 

HSLC pass certificate issued by the Principal R.13. Higher Secondary And Multipur-

pose School,Mirza 111 Wl)iCh niy date of birth was erroneously shown as 20 years 3 

monts as on lstMarch,1982 instead. of2l years 02 months. I also stated that, 1 had 
submitted thewit1i photocopy of original HSLC certificate issued by the Board of 

Secondary Educalion,Assamn along, with photocopy of 1dentityCard issued by the. 

Contd.P-5. 
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i i i ioyi 11411 IINtli,Hiu( Iiiwnlst I I )upni Inwot o I JIIJOI ft, (ov( o1 Aimn hi usdr to 
I 	enter my date of birth in my service recordherealler, I had Issued another letter on 

1 2-5- 1999 and s1atcd that I need one month tUne for submission of original certili-
7 	cate, etc as I could not trace out due to shilling of rcsideuce in 1996-97. 

From the aforesaid statements which are also recorded by the inquiring 

Authority in his Inquiry Report in page no. 41 and 42 para - it is confirmed that I 

had duly submitted the relevent documents such as the letter dated 03-09-1982 issued 

by the then Principal Sri 13,Das ofPalasbari R.B.H.S.& M,P,Schiool,Mirza, the Indentity 

Card dated 07-04-1978 issued by the Employment Exchange Guwahuti, Department 

of labour, Govt of Assam in which my actual date of birth was recorded as 01.-01-

1961. The aforesaid Identity Card of the employment exchange is a vital and material 

document on the basis of which I was initially appointed in your esteemed Depart-

ment as Group "D" employee at KVS,Guwahatj on 07-08-1979 but since my date of 
birth was erroIieously recorded in my Service Book as 01-12-1961 on the basis of the 
earlier HSLC certificate where in, the then Principal of Palasbari H.S.& M.P School 

had recorded through oversight as 20 years 3 months on I st March of 1982 for which 

my age was also erroneously entered in my Admit Card as a result of which, a wrong 

date of birth as 1-12-1961 was recorded in my Service Book which is later confirmed 

from the letter dated 3-9=1982, issued by the Principal R.B.H.S. & M.P. Schooi,Mirza 

to the Secretary, Board of Secondary Education,Assam, l3atnuniinaithm for making 
correction of my actual age as 21 years 2 months instead of 20 years 3 monfhs on 1st 

March 1982. Afler receiving the said letter dated 3-9-1982 from the Principal the 

SEBA had duly corrected my age as 21 years 02 months instead of 20 years 3 months 

on 1st March 1982 in my said H.S.L.0 passed certificate. 

Since I had already stated that the original documents could not be traced 

out due to shilling of my residence in 1 996-97 as a result of which I had duely applied 

to the SEBA through prescribed forms on 24-5-1999 to issue duplicate COPY of the 
Admit Cards th!e to loss of the same. Along with the said forms 'hadaiso enclosed 

therewith a copy of the Police Report and also paper advertisement regarding my said 

loss of Admit Cards. Acdording!v, the SEBA duely issued the duplicate Admit Cards7.

by giving my correct age. 'P 
Contd.P-6. 
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• 	 ii. That Sir;  although I am working at Guwahati but to my utter 

surprise,the inquiry was held at Calcutta which is beyond the jurisdiction of making 

an inquiry regarding the alleged article of charge, level against me. But even then I / 
had duly cerated the investigating authority from the very begining by attending 

both in preliminary hearing and all subsequent hearings, held at Calcutta facing much 

difficulties in attending the hearings at Calcutta. Since, 1 am belonging to very poor 
economically backward Schedule Tribes community of Assam and a poor paid em-
ployee of your estimed department having no other source of income except my megre 
salary but even then I have to spcn(a huge amount ol'moncy lbr hearing at Calcutta by 
bo'fi'om others, 

12. That, since I have been discharging my duties very sincerly 
and honestly from the very begining of my job till date without any blemish from 
whatsoever and due to my sinceRservice I had got due promotion one afler another 
and ultimately my service had been confirmed many years ago by your concerned 
Authority and not a single case was pending against me till date. But,due to the afore-
said false article of charges of fabrication or forged certificates against me, I am suf-
fering irreparable loss and injury both in my service carrier as well as in my reputation 
before the society as I am quite innocent and never submitted any forged or fabricated 
documents before Your I-lonour. 

Under the above facts and cir 	acrticle of charges of 
fabrication/altered or forged documents as level against me, is liable to be dropped f, 
the ends ofjustice. Since I never submitted/altered/forged documents to the Authori-
tics which is confirmed from my deposition along with the relevent documents which 
were furnished by the Board of Secondary Education,Assam on the basis of'the letter 
dated 03-09-1982 issued by the Principal R.B.H.S .& M.P.School,Mirza and also iden-
tity Card issued b'y the Employment Exchange,Labour Department, Govt. of Assani11  
in which my correct date of birth was recorded as 01-01-1961 but never as 01-12-
1961 and as such the question of misconduct under Rule 1(i) (ii) and (iii) of Central 
Civil Service (conduct) Rules 1964 shall never arise and which is not applicable in my 
case. 

I therefore request Your honour that 
you will be graciously pleased to admit 
this final show cause reply in connec-
tion with your notices dated 25-03-2004 
and 11-05-2004 respectively. 
And under the above facts and circum-
stances the article of charges of fabrica-
tion/forged documents may be dropped 

Contd.P-7. 
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and I may be released from the said charges 

for theends ofjustice. 

And for this act of kindness I shal ever grateful to you. 

Yours Faithfully, 

(K.COBORO) 

ASSISTANT SUPERINTENDENT 

KVS (G.R), 

•1 

PA 



/ 	 4 
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$iJ Spcca j'otcoipdcntIal 

KENDR1YA VIDYAIJA"IA SANOATHAN 
18, Institutional Area, 

Shaheerl Ject Slngh Mrg, 
New Delhi-110016. 

F.4-4/2001-KVS(Vlg.) 
	 Doted 	-7-2004 

M lJD') 

• WHEREAS Shri K.C. Boro, Assistant Superintendent, iendriya 
Vldyalaya $augathan, Guwabati was Charge-abeCted under Rule-14 of CCS 
(CCA)Rulcs, 1965 as etcnded to the employees of the ILV.S. dde 
Memorandum of even number dated 2/28.03.2001 for producing 
fabricated/altered documents related to his age and educational 
qualification to the Investthg Officer inquiring Into a complaint against 
him. 

WHEREAS ShrI K.C. hero having denied the charges, Shri Nisit 
Kumar Pal, Regional Development Commssloncr .  (Retd.) D/O Steel was 
appointed as the inquiring Officer to inquire Into the charges framed 
iWiost the said Shri K.C. Boro vide order dated 09.102001. The said 
Inquiry Officer has completed the inquiry and subniltted his report dated 
20.02.2004. 

WHEREAS, the inquiry report was forwarded to Shri K.C. Boro, to 
submit his representation on the inquiry report vide memorandum dated 
25 .03.2004 and he has submitted his representation dated 22.05.2004. 

AND WHEREAS on a careful consideration of the facts and 
circumstances of the case, findings of the, inquiry Officer and the 
averment made by the Charged Officer in his representation, it becomes 
appient that he produced fabricated/altered documents related to his 
age & education .qualification to the Investing Officer inquiring into a 
complaint against him. In view of assessment of evidence produced 
during the Inquiry the Inquiry Officer finds that the charge framed 
against the Charged Officer is sustaiued The act of the Charged Officer 
constitutes misconduct under CCS [CCA] Rules, 1965. 

NOWT}EREFORE, the undersigned being the compelent authority 
imposes the major penalty of" Dismissal from Service" with Im edlate 
effect upon ShriK.C. Boro, Assistant Superintendent, Kendriya V alaya 
Sangatban, Guwabati accordingly. 

JOINT COMMISSIONER lAD NI 

Copy to:- 
4. ShrI K.C. Bore, Assistant Superintendent, Kcndrlya Vidynlayn 

Sangathan, Guwahati. 
Tue Assistant Commissioner, KVS, Regional Office, uuwahati. 
The Deputy Commissioner (Admn.) KVS(HQ), New Delhi. 
Guard file. 


